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nowhere that point has been
given. it is late, I would
still hope that the Minister chould
see and devise gome ways and means
so that the connotation could be
given. I would not have said it
but yesterday some hon. member
from that side rubbed West Bengal.
I do not know why he rubbed West
Bengal. How West Bengal came
into the picture? But for the know-
ledge of this House I should say
that during the tenure of the left
front government during the It
four years, the workers have been
able to wrest from the employer’s
hands that much money which ‘hey
could not get during tﬁe period of
he last 100 years.

On the eve of 1977, in

Duars,
West Bengal the

workers had
14.58 hrs.
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been getting Rs. 4.20, and in
between the period of 1977 upto
1981, in the course of these four
years, workers have got another
increment of Rs, 4.80, what the
workers could get during the pre-
ceding period spreading over 100
years they got it within four vears,
that is due to the uniy of the work-
ipg class including INTUC and the
lending hands of the left fiont gov-
ernment. He does not know any-
thing about it. He has un-
necessarily raised the point which
does not arise here.
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Co. (Acq. of Shares)
Amdt, Bill

MR. DEPUTY SPEAKER: The

question is:
“That the Bill be passed.”

The motion was adopled.

15.00 hrs.

INDIAN IRON AND  STEEL
COMPANY (AQUISITION OF
SHARES) AMENDMENT BILL

MR. DEPUTY-SPEAKER: Now
we take up Indian Iron and Steel
Company (Acquistion of Shares)
Amendment Bill. Time allotted is
one hour. I want hon. Members’
cooperation in completing the Bill
today. '

THLE MINISTER OF COM-
MERCE AND STEEL AND MINES
&SHRI PRANAB MUKHER]JEE):

seek consideration by the Lok
Sabha of an amendment to the
Indian Iron & Steel Company (Ac-
quisition of Shares) Act, 1976, which
will help alleviate the sufferings of
the genuine ex-share holders who
could not file their claims in time.
The hon. Members are aware ihat
the management of the Indian Iron
& Steel Company Limited was taken
over by the Government of India
in public interest, with effect from
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the 14 July, 1972, initially for a
period of two years, to ensure the
Enrzpa mangement of the Company

with a view to arresting the
precipitous fall in its production due
to ireffective I.‘:;:m:l unresponsive
management at the top.  This period
was further extcndedpby threeP;:ars
w.ef. 14 July, 1974.

- During the period of take-over,
a number of steps were taken to
improve the performance of the
Company but when a stage was
reached when substantial financial
assistance from Government became
necessary for sustained operations,
it was decided to acquire the shares
of the company held by parties
other than the State Governments
and public sector institutions. This
.was achieved under the Indian Iron
& Steel Company (Acquisition of
Shares) Act, 1976.

Subsequently,  the  remaining
shares of IISCO held by public
financial institutions, nationalised
insurance companics, and  State
Governments were also purchased
and transferred to the Steel Authority
of India Limited (SAIL) w.efl
30 Maach, 1979.

SHRI PIUS TIRKEY (Alipurduar):
There is no quorum in the House.

MR. DEPUTY-SPEAKER: Let
the quorum bell be rung.

Now thereis quorum. Ths Minis-
ter may continuc.

SHRI PRANAB MUKHER]JEE:
Scction 7(ij of the Act provides
that every shareholder having a
claim in relation to any share
acquired under the Act -hall prefer
such claim bhefore the Commissioner
of Payments on or before the 30 Nov-
ember, 1977. It further cuables the
Commissioner of Pavments, if he is
satisfied that the claiment was pre-
vented by suflicient cause from pr:-
ferring the claim belore the 30
November, 1977 to entertain the
elaim within a further period of

30 days, i.c. upto 30 December, 1977
but not ther-after.

2987 LS.—14
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Section 11 of the Act vides
that any money paid to the Commis-
sioner which remains undisbursed
or unclaimed for a period of three
years from the last day on which
the disbursement was made, shall
be transferred by the Commissioner
to the general revenue accountgof the
Central Government, but a claim to
any money so transterred may be
preferred to the Central Government.

_ The net result of these two sec-
tions is that any genuiii: claim holder,
who could not submit his claim within
the specified date has to wait for a
long time to file a claim with the
Central Government. hon. Members
will note that no date has been speci-
fied by which the Commissioner
for Payments should complete
the  disbursements. This may
take a long time and, even
after that date, the genuine claim
holders will have t0 wait for three more
years to file a claim with the Central
Government. The Government
never had the intention of denying
the payment at the prescribed aates to
any genuine shareholder. This is
borne out by the fact that in section 6
of the Act a provision was made for
the transfer of the total pavable
amount of Rs. 7,29,95,137.15 to the
Commissioncr of Pavments on the
appointed day in the beginning. A
number of representations have been
received bv the Central Government
from such share holders, whosc claims
have beenrejected by the Comissioner
as time-harred. The Act does not
empower the Central Government to
examine or condone delav in the filling
ol claims, and it has not heen possible
to provide any reliefl to such share
holders. A survey 793 holders of rejec-
ted claims revealed thai as many as
258 held 100 equity shares and 441
held 100 to 500 equity shares. These
small ex-shaie holders obviously feel
that the waiting period for filing an
appeal with the Central Government
is too long and it is causing hardship
to them.

After carefully a examining the
above issue in consultation with the
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Law Ministry, it has been decided to
give a final opportunity to all the
sharcholders, who could not file their
claims within the prescribed time be-
fore the Commissioner, by extending
the time limit within which claims
for compensation can be considered
by the Commissioner, till the date of
expiry of a period of 120 days from
the date of commencement of this
proposed Amendment Act, and to
authorise the Commissioner of Pay-
ments to entertain claims within a
further period of 120 days, if he is
satisfied that the claimant was prebvn-
ted by sufficient cause from preferring
the claim within the period to be
notified under the Amendment Act.
It is also proposed to provide that
every claim preferrzd, b=fore commen-
c2ment of the proposed legislation and
after the spscified period, shall be
deemed to have been preferred under
the prowisions proposed to be amen-
ded, s0 as to eable the claims, which
hav: become time-barred. being con-
sidered without the ex-shareholders
having to file fresh claims in respect
of such shaes.

Section 11 of the Actisalso being
amended to reduce the period of three
years mentioned therein for preferring
appeals to the Central 'Government to
six months for the purpose of the
Commissioner transfrerring the un-
claimed and undisbursed amounts
to the General Revenue Account ofthe
Central Government, as it is felt that
this p>riod of three years is unduly
long and would cause avoidable hard-
ship to the claimants, who are unable
to prefer their claimseven after oppor-
tunity is afforded to them.

There are no financial implica-
tions of the amendment Bill. 1 move:

“That the Bill further to amend
the Indian Iron and Steel Com-
pany (Acquisition of Shares)
Act, 1976, as passed by Rajya
Sabha, be taken into consideration”

MR! DEPUTY-SPEAKER: Mot-
ion moved.:

Amdt. Bill

“That the Bill further toamend the
Indian Iron and Steel Co
(Acquisition of Shares) Act, 1976,
as by Rajya Sabha, be
taken into consideration”.

SHRI KRISHNA CHANDRA
HALDER (Durgapur) : Sir,
the hon. Minister, while moving the
Bill, stated that IISCO was taken
over by the Government of India
with effect from the 14th July 1972,
initially for two years and then On
14th July1g74 it was extended by ano-
ther three years. In the year 1976 the
Indian Iron & Steel Company (Ac-
quisition of Shares) Act was passed.
The Minister has stated that under
the earlier Act the share holders
could prefer their claims upto 3oth
November 1977 but if the Claims
Commissioner was™ convinced that
there were genuinc causes which
prevented the shareholders from pre-
ferring their claims within the sti-
puated time, he can extend it upto
30 days, i.e. 3oth December, 1977.
He said that the claim put forth by
the share holders was time barred
and again after three years they
can put their demand to the Central
Government.

He has said that in the year 1979
the Government took over and pur-
chased the shares of the public
institutions and national insurance
company of IISCO. Again they have
brought this amendment Billl. I
want to cay that frequent amend-
ments of this manner raise certain
doubts. The Bill came as an Act in
1976. The share holders had the time
to file claim upto 30-12-1977. The
Minister in the Statement of Objects
and Reasons | as stated that :

“Although wide publicity was
given and individual notices were
sent to all the registered share-
holders of the Company by the
Commissioner of Payment.”

Then he says that a large number of
share holders have not filed their
claims, etc. I want to know when
wide publicity was given and in-
dividual notices were also issued to



421

the share holders, still they did not
prefer their claim before the Claim
Commissioner. This Company was in
the private sector. It became sick.
We heard many stories regarding the
irregularities .of this = Company.
Therefore, this Company became sick.
I want to mention integrated Steel
Plant at Durgapur and Alloy Steel
Plant, these plants have no captive
coal mine. But IISCO has its own ca-
ptive coal mine and Captive Iron ore
mine But stillit became sick. There
was mismanagement and there were
other reasons and the Company be-
come sick. Why were the genuine
share holders not able to file their
claims’ before the Commissioner ?
I have every doubt whether those
share holders who did not fil> their
claim are genuine or not. Stock markets
are operating in Calcutta, Bombay
and other places. We have tO see
whether these claimants are benami
share holders or not. What is the nature
of representation made by those
people ? What made them not to
file their claim in time according to
law ? They werc supposed to file
their claim upto goth November,
1977 and then upto goth December
1977. This is very important point.
After submitting this representation,
did you find out as to who are the
. benami shareholders and who are
the genuine sharebwolders ? What
type of enquiry did he make ? I
want to-know this. When this Bill
is passed, it will become an Act
and it will have a retrospective effect.
I totally oppose this. I say this is
being made in a haphazardly and
ad-hoc manner and it is being given
a restrospective effect for preferring
the claim of shares. This is my
objection and I totally oppose.

Again, I want to know what will
be th- mode of verification to deter-
mine the benami and genuine share-
holders. This is a very important
paint. You know, in privatde sector,
what type of corruption is there.
I do not want to take much of the
time. But this point should be con-
<eded. In Section 11 of the
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principal Act, a period of three years
has been brought in for six meonths,
through this amendment. Tt is * good.
But I would not support this type of
ad-hoc manner in which the Bill
has been brought in and giving it
retrospective effect. You know, how
benami persons had taken the shares
in a fradulent manner. I oppose this.

In IISCO, the perennial type of
jobs are being done by contract
labour and casual labour. This
sometimes creates industrial problem.
I demand that in the integrated
steel plants, the contract system
should be abolished and the perennial
job done by the contract labour and
casual labour should be regularised.

I would like to know from the
hon. Minister whether the Govern-
ment has sanctioned to instal a

sintering plant in IISCO which

will cost Rs. 126.5 crores. But I
am given to understand that it has
been approved by the Government.
If so, when will it be commissioned ?

Now, it is regarding the moder-
nisation and expansion of the plants.
The Minister will agree with me
thatsince thereis a Left Front Govern-
ment in West Bengal, the industrial
problem in IISCO or Durgapur Steel
Plant or Alloy Steel Plant has been
improved. So modernisation and
expansion is necessary to make these
plants viable. In this connection,
I may say that I come from Durgapur,
I would like to know from the hon.
Minister whether the modernisation
and expansion of Durgapur Steel
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Plant and Alloy Steel Plant hasbeen -

approved and if so, when are you
undertaking it ? When will he take up
this matter ?

In this connection, I want to
say that in West Bengal, there are
80 many engineering industries,
Coal is there; iron ore is available
in Bihar. So, Haldia is the best place
for a coastal-based iron and steel

lant. I want to know whether at

Idia such a plant is going to be
established or not.

MR. DEPUTY SPEAKER : Shri
T.R. Shamanna—mnot here. Now,
the Minister will reply.

SHRI PRANAB MUKHERJEE:
Mr. Deputy-Speaker, Sir, this Bill
is a very simple one because it is
an enabling provision in the Amend-
ment Bill to provide authority to the
Government to adjust the claim s from
the persons who have not filed their
claims till goth November, 1977.
This is the only relevant portion.

The hon. Member, Slui K.C.
Halder, expressed his doubt as to
how to ensurc that the claimants are
genuine. I can assure him that this
i1s not for the fust 1 e that we are
going to give compensation to the
claimants. On eailier occasions also,
the claimants have filed th.ir
claims and compensation has been

id to them. The same care will

taken for them.

Secondly, as I explained while
making my introductory remarks,
most of them are small claimant-.
Some of them are having 100 shares;

some are having more than 1ooshares.

This is the reason why we had to do

it because in law i'selfthe Government

did not have the authority to entertain
the claims from a defaulter ifhe has
not complied with the returns within
the prescribed period. This is the
only point here.

Amdt. Bill

In regard to other points which the
m. Mmbu&mfoﬁoned, that is,

ting to m isation, ex ion
and development of Durgap:l:ral?wcl
plant, IISCO, Alloy Steel Plant,
departmentalisation of contract labour
and so on and ro forth, all these matters
have been discussed on a number
of times. I hope, this is not
the last occasion that we are going to
discuss the Steel Ministry. We will
have future opportunities to discuss
it. Sir, as we are ‘approaching 330
P.M. when you are going to start the
Private Members’ Business, I would
not like to take much time of the
House.

I would like to draw the attention
of the hon. Member and, through
you, Sir, to the whole House that
in spite of injecting huge amount of
money, in spite of taking measures
to improve the technical health of
the unit, the fact remains that every
year we are incurring loss, sometimes
Rs. 30 crores, sometimes Rs. 35.
crores and like that. The capacity
utilisation is extremely poor. This is
one of the major reisons.

Perhaps, the hon. Memder will
share my experience that so far as
this unit is concerned, it has a larger
number of manpower which we do

not require. Therefore, il we just

departmentalise all the jobs  of
perennial nature a situation may arise
that ultimately vou will enswe the
job but there will be nothing left
to do and the plant itself will have to
be closed. Leu us not go in for that.

So far as this industry is concerred,
the hon. Member will appreciate that

~we have a system where the industrial

relationship--it is not merely Burnpur
or Durgapur—is better. By and large,
in the entire steel industry, we have
been able to institutionalise the machi:
nery Lufsort out the outstanding is sues
by sitting across the table. The re-
fore, the industrial relations here
are satisfactory, so far as the steel
industry is concerned. From that point.
of view also, we have taken 1t up
The hon. Member is aware that.
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‘recently I have sorted out one such
issue in Durgapur plant. Gradunlly
we are doing it and, therefore, it will
be taken care of. ’

‘With these words, I have nothing
more to add.

MR. DEPUTY SPEAKER :
The question is :

“That the Bill further to amend
the Indian Iron and Steel
Company  [Acquisition  of
Shares) Act, 1976, as passed
by Rajya Sabhi, be taken
into oconsideration.

The motion was adopted.

MR. DEPUTY SPEAKER :
The House will now take up Clause-
by Clause considcration of the Bill.
Clauscs 2 to 4 ; no amendment.

The question is :

*That Clauses 2 to 4 stand
part of the Bill.”

The motion was adopted.

Clauses 2 to 4 were added to the Bill.

Claus- 1, the Eracling Formula and the
Title were added to the Bill.

SHRI PRANAB MUKHER]JEE:
Sir, I beg to move :

“That the Bill be passed.

MR. DEPUTYSPEAKER : Motion
moved.”

«That the Bill be passed.”

MR. RAMAVTAR SHASTRI:
He will take only 3 mts.

Amdt. Bill o
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SHRI PRANAB MUKHER]JEE:
I am not afr:id of Tata, but I am
really afraid whether, within two
minutes, 1 can travel from Burnpur
to Jamshedpur; that is my real diffi-
culty.

So far as the question of de-
partmentalisation of the perennial
nature of the jeb is concerned, as
T have already mentioned, we are
fully aware of it and we zre gradually
doing it. But in regard to Tata,
you cannot expect that, when I am
piloting a Bill abour IISCO. I can
switch over to TISCO. T.et it be
reserved for the next time,
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MR.DEPUTY-SPEAKER: The
question is :

“That the Bill be passed.”

The motion was adopled.
| v

15 .29 hrs.

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS

Thirty-Fourty Report

SHRI RAMNATH DUBEY
(Banda) : Sir, I beg to move :

“That this House do agrec with
the Thirty-fourth Report of the
Committee on Private Mems
bers’ Bills and  Resolutions
prescnted to the House on
the 22nd December, 1981.**

MR. DEPUTY SPEAKER :

The question is :

““That this House do agrce with
the Thirty-fourth  Report of
the Committee on Private
Members’ Bills and Resolu-
tions prescnted to the House
on the 22nd December, 1981,

The motion was adopted.

MR. DEPUTY SPEAKER
Dr. Subramaniam Swamy.;

DR.SUBRAMANIAM SWAMY':
(Bombay North East) Can I say
something. ..,

MR. DEPUTY SPEAKER
You have only to move for
leave.
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SHRI HARIKESH BAHADUR

gorakhpur) ¢ It is very serious,
ir. '

MR. DEFUTY SPEAKER :
Unless it is serious you will not raise

it here ; I know it.
st TwTeeTe gt (ve): Tem
wh ot 58 N ?
(Interruptions)
DR.SUBRAMANIAN SWAMY:
The Bill is so important thst even

the Prime Minister Las turned up
in the House.

(Interruptions)

MR. DEPUTY SPEAKER :

Dr. Subramznizm Swamy.

DR. SUBRAMANIAM SWAMY':
Can T speak also ?

MR. DEPUTY SPEAKER™:
Only mtrodicticn of the Bill.

15.31 hrs
EMBASSIES, CONSULATES

AND UNITED NATIONS AGEN-
CIES EMPLOYEES

(CONDITIONS OF SERVICE)
BILL. *

DR. SUBRAMANIAM SWAMY
(Bombay North East) : I beg to move
for leave to introduce a Bill to

#Pyblished in Gazette of
tion 2 dated 24-12-81.

India Extraordinary;.

‘Part-II, Sec-
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